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Ordinance. 1993 and consideration and
passing of the Recovery of Debts due to
Hanks and Financial Institutions Bill.
1993 as passed by Lok Sabha.

4. Consideration and passing of the Cable

Television Networks (Regulation) Bill,
1993.
RE. QUESTION OF PRIVILEGE
SHRI SOMAPPA R. BOMMAI (Orissa):
Madam. 1 have given a privilege notice.
(Interruptions).
THE DEPUTY CHAIRMAN: Yes.
(Interruptions).
SHRI JAGESH DESAI  (Maharashtra):
Madam, please allow Mr. Vizol to speak.
THE DEPUTY CHAIRMAN : Mr. Jagesh

Desai. I will allow him. There is a privilage
motion which has to be taken up soon after
the Question Hour.
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SHRI SOMAPPA R. BOMMAIL Madam. I
would like to raise a matter of privilege so far
as this House is concerned. The country is well
aware that by the order dated 2nd August.
1993. the Election Commission has postponed
the elections to the Rajya Sabha, the Lok
Sabha, the State Legislative Councils and the
State Assemblies. That matter was raised by
the hon. Members in this House on 3rd of
August. The Members pointed out how the
order was arbitrary, how it was without any
authority and how it had created a con-
stitutional ~crisis. During the debate it was
assured by the Government that the Govern-
ment would reply at the end of the discussion.
No reply was given on 3rd August so far as the
discussion and the views expressed by the
Members are concerned. Again on 4th August
a statement was made by the hon. Parliamen-
tary Affairs Minister, Mr. Shukla, in the Lok
Sabha after the meeting of the leaders of the
Opposition in the Chamber of the Speaker
wherein he gave certain assurances on behalf
of the Government agreeing to constitute a
multi-member  Election =~ Commission.  Some
other matters were also stated there. That state-
ment was not made in this House. 1 must also
refer to the statement made by the Law Minis-
ter in the Lok Sabha, a copy of which was laid
on the Table here. I am not referring to thai.
Hut the statement relating to the stand taken
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by the Government on the question of Elec-

tion Commission was not made in this
House.
Then. Madam, the Attorney General was

called on 4lh August to the Lok Sabha. He
explained the legal position. The Members did
ask questions. Yesterday the matter was again

raised in the Lok Sabha and an elaborate
statement was made by the Parliamentary
Affairs Minister at 5 o'clock yesterday. Yes-

leday the Law Minister also made a statement.

(Interruptions) ... 1 have seen it in the
newspapers.  (Interruptions) The Law
Minister made a statement there and the
Parliamentary ~ Affairs Minister intervened in

it. (Interruptions) ... 1 am not referring to Mr.
V. C. Shukla. Yesterday I pointed out. Madam.
here in this House, that at 5 o'clock a state- .
mem was going to be made in ihe other
House. The Ministers, who were present in this
House, didn't know about the statement being

made in the Lok Sabha. The hon. Minister.
Shrimati Margaret Alva, also admitted that
m. .. (Interruptions) .... she did't know what was
going on there. I am not concerned with
thai.

Madam, here is an Election Commission

THE DEPUTY CHAIRMAN What do
you want to say, Mr. Bommai?
SHRI SOMAPPA R. BOMMAL which

has passed an order whereby. I would say, the
Election = Commission, the Judiciary, the
Executive and the Parliament are on a con-
frontation. Now different High Courts have
passed different orders. The Supreme Court is
passing some orders. The Government is not
coming out with any clear statement. They
have by-passed this House—I would say. by
neglecting this House—by not making any
statement. I would say. practically, they have
forgotten the existence of this House and they
have taken us for granted. They can make a
statement there. They have thrown to the
winds the established precedents and rules
and regulations. On all important matters a
statement is to be made simultaneously in
both the Houses. If one Minister is engaged
there, the other Minister must be here.

THE DEPUTY CHAIRMAN:
that.

I know

SHRI SOMAPPA R. BOMMAI: On
an important matter the entire democratic pro-

such
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cess has been brought to a halt and the entire
country is discussing it It is not .. .(Interrup-
tions) ....

THE DEPUTY CHAIRMAN: You are
moving a motion of breach of privilege".

SHRI SOMAPPA R. BOMMAI This is
ihe privilege of the House, not of an
individual. (Interruptions) You have to
protect us. The Government has treated this
House with callousness. It is a dereliction of
the Government in its duly and I must say it is
a callous government. (Interruptions) ....

THE
minute.

DEPUTY CHAIRMAN: Just a
... (Interruptions) ... Just a second. As
far as the motion for breach of privilege is con-
cerned. 1 have received it. I will convey it to the
Chairman and it is for the Chairman to accept it
or reject it. and whatever decision he takes, the
House will be informed. The Minister of
Parliamentary Affairs wants to say.. . (Interntjt-
lions) ...

SHRI V. GOPALSAMY (Tamil Nadu): Let
the Minister respond to it.
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THE MINISTER OF STATE IN THE
MINISTRY OF  PERSONNEL. PUBLIC
GRIEVANCES AND PENSIONS  WITH
ADDITIONAL CHARGE OF THE MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY  AFFAIRS (SHRIMATI
MARGARET ALVA): Will you please listen
so that I can answer what he has said 7

(Interruptions)
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Mrs. Alva is going to tell you.
(Interruptions) ...
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SHRIMATI MARGARET ALVA: Please
show me the courtesy so that 1 can atleast res-
pond to what you have suggested. . .. (Interrup-
tions] ...

AN HON. MEMBER : She is a Member of
our House.

THE DEPUTYCHAIRMAN : She is telling
this. That is why she is explaining it.

SHRIMATI MARGARET ALVA: Madam.
I would like to clarify because my name has
been specifically mentioned by the hon. leader
of the Janata Dal.

THE DEPUTY CHAIRMAN : Even other-
wise, you are Parliamentary Affairs Minister.

SHRIMATI MARGARET ALVA: Madam,
the point is. it was said in the House that Mr.
Shukla. Minister for Parliamentary Affairs was
making a statement at 5 O'clock in the other
House. .(Interruptions) .. . Aid at that time I
stood up and said. "I am not aware of any state-
ment being made by the Minister for
Parliamentary Affairs.” I was told that it was
already on the ticker. ... (Interruptions)... One
minute. I was told that it was already on the tic-
ker and he was making a statement. By the time
we could check up, it was pointed out that he
had only announced that the Minister of Law
would make a statement in the evening. Even
that was delayed and in fact, Mr. Bhardwaj was
here at that time and he said that he was going
to the other House to make a statement and was
prepared to come back here but at that time we
differed on whether we would like to sit late or
not and the Members said ... (Interruption)

IHE DEPUTY CHAIRMAN: Let her
finish. Mr. Upendra, you had been Parliamen-
tary Affairs Minister.

SHRI PROMOD MAHAIAN: Madam,
why do you remind him .. .(Interruptions) ...

SHRI V. GOPALSAMY: Mr. Shukla has
never shown his face here. We have not at all
seen him for days.

THE DUPUTY CHAIRMAN: Mr.
Gopalsamy. please sit down.

SHRIMATI MARGARET ALVA: Madam
ne offered that if the House was prepared to sit
late .. .(Interruption) ......... We were prepared to
make the statement if the House would sit late,
that the Minister would comeback after making
it in the Lok Sabha, but the Members said that



255 Re. Question

they were not prepared to sit late yesterday. And
Bhardwaj has. therefore, come this morning
with a statement to make it now. He is waiting.
He has already given notice that he would like
to make a statement which was made in the
other House yesterday. ... (Interruptions) ... As
regards the Attorney-General being called.
Madam, it is for the Chairman to take a deci-
sion. .. .(Interruptions) ...

THE
please.

DEPUTY CHAIRMAN: Order.

SHRIMATI MARGARET ALVA : As far as
the calling of the Ailorney-General is con-
cerned, the Speaker gave the direction there. If
(he Chairman gives a direction that the
Attorney-General should be summoned, he is
bound to appear before the House.

SHRI V. GOPALSAMY: What
to Mr. Shukla?
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SHRI GURUDAS DAS GUPTA (West
Bengal): Madam, 1 thought the Minister
should apologise Instead of apologising, the
hon. Madam Minister was defending his posi-
tion. I thought it was a second chamber but I
never thought it is going to be a second fiddle.
Madam. we have been dishonoured repeatedly
by the Government. I suggest we should never
listen to the statement that was made yesterday.
We will read the statement in the newspapers.
At leas: there should be a note of protest.
.. .(Interruptions) ... At least there should be a
note of protest from this august House to the
anarchy in which they are running this House.
We shall not listen to the statement. We shall
lead the statement tomorrow in the newspapers.
... (Interruptions) .. .

SHRI V. GOPALSAMY: We will not allow
the Minister. ...(Interruptions) They are
treating this House in a cavalier manner. They
treat us as a second-rate chamber. . . . (Interrup-
tions) .. .

THE DEPUTY CHAIRMAN: You have
given a notice for breach of privilege for this.
That is true. We should satisfy you.... (Interrup-
tions) ...

SHRI M. A BABY (Kerala): Madam, we
expect you to protect the dignity of the House.
... (Interruptions) ...

7 [] Transliteration in Arabic script.
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SHRI S. MUTHU MANI (Tamil Nadu):
The Central Government considers this House
as inferior ... (Interruptions) . ..

THE DEPUTY CHAIRMAN: Now,
you please respond to me ?
tions) ...

will
(Interrup-

SHRI V. GOPALSAMY: Madam, you are
our custodian and you can give a direction to
the Government ... (Interruptions) ..

SHRI G. G. SWELL (Meghalaya): Bring a
Bill to do away with the Rajya Sabha.
Please do it... (Interruptions) ...

THE DEPUTY CHAIRMAN: Please
your seat .. Interruptions). ..

take

SHRI G. G. SWELL : Do it! Do away with
the House . . (Interruptions) ...

SHRI VISHVIIT P. SINGH (Maharashtra):
Medical assistance is needed for the hon.
Member... (Interruptions) .. .

MISS SAROJ KHAPARDE (Maharashtra):
What is this ? ... (Interruptions) ...

SHRI G. G. SWELL: Do it! ...(Interrup-
tions) .. .
MISS SAROJ KHAPARDE: We are

ashamed of him . .. (Interruptions) ...

THE DEPUTY CHAIRMAN Please lake
your seat .. .(Interruptions) ... Now you have
made your points. You have also given, some
Members have given a notice of breach of
privilege. As I announced before, this decision
to accept it or reject it is in the hands of the
Chairman. As far as the House is concerned we
have seen that it was not sitting. Till 5 O'clock
only we were sitting ... (Interruptions) ...
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She said that her problem was that the House
was not sitting. In our House I made the Minis-
ter lay two statements—the Minister for Law
and Justice, Mr. Bhardwaj and Mr. Tytler. I
made them lay the statements the same day they
had laid it in the other House. Now in our
1 louse we always have clarifications. Now if the
I louse wants to sit for the clarifications there is
no problem. We can have it today because I
have a letter from Mr. Bhardwaj for making a
statement. I would only like to make a point to
Mr. Bhardwaj. It is not necessary for you to first
make a statement in the Lok Sabha and then
come over here. You can come Over here first,
make a statement like any of the legislations

(Interruptions) Please one minute
.. (Interruptions) ... like any other legislations
which can originate in Rajya Sabha or Lok
Sabha, similarly. But the problem was that we
were sitting till 5 O'clock. In future please take
care. You are a Member of this House. Mrs.
Alva is a Member of this House. If you don't res-
pect your own House who are we going to ask to
respect it ? ... (Interruptions) . ..

THE MINISTER OF STATE IN THE
MINISTRY OF LAW. JUSTICE AND COM-
PANY AFFAIRS (SHRI H. R. BHAR-
DWAIJ) : Madam, may I just make a submis-
sion ... (Interruptions) .. . Madam, will you give
me one minute to explain? I have the highest
regard for this House and all hon. Members of
this House. I had the privilege to remain a
Member for a sufficiently long time now. I have
tremendous respect and I want that the dignity
and decorum of this House should be main-
tained. But on these two occasions I have noth-
ing to explain because the decision to make a
statement there itself was taken at 5.30. This
House had never wanted me to make a state-
ment. After the decision I made the statement
and rushed. But by then the House had been
adjourned. I did not know that the House was
adjourned. Kindly, please do allow me to lay it
on the Table of the House. I have been sitting
here ... (Interruptions). . .

THE DEPUTY CHAIRMAN: 1
have got your letter.

know. I
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SHRI H. R. BHARDWAI : I have noted. So
far as I am concerned, I am a Member of this
House and I will see that whenever a statement
is made I would first like to come to you rather
than go to the other House. My prestige is also
involved. I have been a Member here. I am
interested to make a  statement here
... (Interruptions) ...

SHRI VIZOL (Nagaland): Madam ...

THE DEPUTY CHAIRMAN: Let me
make one more announcement. Today we have
a Calling Attention (Interruptions) ... Mr.
Gopalsamy, is it possible for you to sometimes
keep quiet ? The problem is that today we have
a Calling Attention and we have less than 45
minutes left. How are we going to finish it ?.This
is my worry. If some Members withdraw their
names and just a few people speak, we can
finish it now ... (Interruptions) ...

SHRI N. E. BALARAM (Kerala): Madam,
Mr. Vizol has got up several times
... (Interruptions) ...

SHRI G. G. SWELL: He is a very quiet
man.

THEDEPUTYCHAIRMAN I know: he is
in the front. In the meanwhile, if the House
agrees and those people who have given the
notice of the Calling Attention want to defer it
to another day. I have no objection. It is for the
House to decide. The Minister of State for Law
is here. His statement is with me. And I would
rather fee! that we drop the Calling
Attention. ... (Interruptions) ...

SHRI VIZOL: You have permitted me and
the House has also permitted me
... (Interruptions) ...

THE DEPUTY CHAIRMAN :
him. He has got some major problem.

Let us hear

RE ALLEGED RANSACKING OF THE

HOUSE OF A CABINET MINISTER OF

MANIPUR STATE BY PERSONNEL OF
ASSAM REGIMENT

SHRI VIZOL (Nagaland): Madam, here is
a statement made by a Cabinet Minister of the
Manipur State on 27th July, 1993. About ten
days have elapsed. The statement reads : "My
residential quarter located at Lamphelpat was
raided by personnel of 15 Assam Regiment in
the early hours of 27-7-1993 at about 2.30 a. m.
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State by Personnel of Assam
Regiment

The raiding party was led by the Command-
ment Col. L. S. Rana, accompanied by the S. P.,
Imphal and Shri N. Shyamananda Singh, the
ISP. The entire operation lasted about three
hours, till 530 a. m. As soon as I opened the
door, two personnel of Assam Regiment accos-
ted me at gun point, while others numbering
about 20 started ransacking the entire house.
No female constable was in the team. And the
security forces invaded the privacy of my bed-
room where my wife and my youngest son were
sleeping. Everything inside the house was
turned upside down. In the meantime, the CO.
started charging me in the most unpalatable
language and threatened me that he could shoot
me down in front of my wife and son. He also
pointed out that he had information that I was
the one who planned the ambush upon the
Assam Regiment by the NSCN near Sita, which
look place on 29-6-93 and that I should return
the weapons seized by the NSCN there...

THE DEPUTY CHAIRMAN: Mr
what is it that you are
(Interruptions)

Vizol,
reading  ?

SHRI V. GOPALSAMY (Tamil Nadu): It is
very serious.

THE DEPUTY CHAIRMAN: You don't
get up. I am asking him. Are you Mr. Vizol ? He
is capable to answer me. You please take your
seat. Let me ask him. I have a right to ask a
Member and he has a right to answer me
... (Interruptions)

SHRI VIZOL: 1 will lay it on the Table of
the House ... (Interruptions)

THE DEPUTY CHAIRMAN Please, let
him finish.

SHRI VIZOL : "The entire operation lasted
about three hours and no incriminating

evidence was found in the premises of my quar-
ters. During the entire process no reasons or
explanations were made available to me by any-
one including the S.P.. Imphal, as to why my
residential quarter was raided. After some
period of time, eight of them were released but
the ninth person, namely, Mr. Miphul of
Tuisimi village near Palel is yet to be released
and so far I have no knowledge of his
whereabouts. I was informed that the Assam
Regiment have blindfolded him and taken him
away. It may be mentioned here that Mr. M. S.
Miphul is a former member of the Chandel
District Council and presently the President of
the Mating Tribe. He has been associating him-
self with the various peace committees and



